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Title: Introduction of the Essential Commodities (Amendment) Bill,
2020.
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ek % NP there could also be some States where the business of

hoarding is so rampant that the State Governments may wish to regulate

and place stock limits. Hence, respecting the principle of federalism, the

amendment must apply only if the State Government by notification

applies that amendment in its State. E'Hﬁ U ¢ia | forg dxg a7 o
foret o=y foba ST @1 3, & SUdT faRlYy HRaTE |

SHRI GAURAV GOGOI (KALIABOR): Thank you, hon. Speaker,
Sir.  First, with regard to the legislative competence of the Bill, the
Essential Commodities Act, the State Government could regulate the
prices by fixing them in a situation of price rise. This Bill deregulates
certain commodities thus depriving the State Governments of this
control. This deprivation of this essential responsibility comes without
any consultation with States. This impingement on State powers

without any consultation renders the Bill ultra vires.

Secondly, Sir, this Bill is extremely subjective. The Bill does not
define extraordinary circumstances under which the Government may
regulate. It also does not define the two situations of 100 per cent
increase in retail price of horticulture produce and 50 per cent increase
in retail price of non-perishable agricultural food when its stock price

may be imposed.

This creates room for arbitrary and subjective interpretation.

Additionally, the lack of stock limit allows corporates and traders with
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capacity and resources to hoard the commodities. Hoarding of these
commodities will allow them to manipulate the market. Shortage of
supply created by such hoarding will have two adverse consequences.

Firstly, it will cause the prices to exorbitantly increase.
Therefore, I request that this Bill should not be introduced.

PROF. SOUGATA RAY (DUM DUM): Sir, under Rule 72(1), I oppose
the introduction of the Essential Commodities (Amendment) Bill, 2020.
I have given a Statutory Resolution against the Ordinance which will be

taken up later.

Sir, [ want to mention that this 1s an example of coercive federalism
by the Central Government. SeRGdl We F UraR df Sirdt % | Before,
Sir, the States had the power to regulate stocks being kept by people. It
was necessary for avoiding hoarding and black-marketing or seasonal
shortages during floods or droughts. This power was wholly with the

State Government.

Now, this power is being taken over by the Central Government
and the powers of the State Governments to regulate have been
circumscribed. The power to fix stock limits has been rendered illusory.
Through a provision and an explanation clause, the Ordinance has
rendered the concept of stock limit illusory and meaningless. If the
Ordinance becomes an Act, hoarders will celebrate. This is to help the

hoarders.
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